Government of Jammu and Kashmir
J&K Pollution Control Committee

Jammu
Winter office: November-April Summer Office: May-October
Farivesh Bhawan, Gladmi, Sheikh-ul-Alam Campus,
Transport Nagar, Narwal, Behind Govt. Silk Factory,
Jammu. (J&K) 180006. Rajbagh, Srinagar (J&K) 190008
Ph/Fax. 0191-2476925 Ph./Fax. 0194-2311165.

email: mem bersecretarvjksncb@gmail.com

Consultant (Judicial),
Hon’ble National Green Tribunal, (P.B)
New Delhi.

No. PCB/NGT/133/022'{ R\-R\y Dt. \§~-12-2022.

Sub: - 0.A No. 796/2022 order dt. 07-11-2022 before the Hon’ble National Green
Tribunal, Principal Bench, New Delhi titled Kua Versus Union of India & Ors.
Ref.: Consultant (Judicial) (NGT) email dt. 11-11-2022.

Sir,

In compliance to the Hon’ble National Green Tribunal order dt.07-11-2022 in OA
No. 796/2022 titled Kua Versus Union of India & Ors., kindly find enclosed herewith
the report with respect to respondent no.2 i.e. Chairman, J&K State Pollution Control
Board in this regard.

The reply may kindly be taken on record and placed before the Hon’ble NGT for

consideration please.
Yours faithfully,

W
(K. Ramesh Ky IFS‘{‘)-‘

Member Secretary
JKPCC, Jammu.

Encl: (As above)

Copy to the: -
1. Sh. G.M. Kawoosa, Additional Standing Counsel for J&K Govt. in Hon’ble NGT

matters in New Delhi, for information and necessary action. This is in reference to
Govt. of J&K Order No. 8495-JK(LD) of 2022 Dated 12- 10-2022.
2. PA to Chairperson, J&K PCC for kind information of Chairperson.



Report w.r.t Hon’ble NGT order dt. 07-11-2022 in OA 796/2022
titled as Kua Versus Union of India & Ors.

Background:
Hon’ble NGT in its order dated 07-11-2022 in OA 796/2022 has directed the

respondents to file their response / reply to the allegations made in the Original
Application no. 796/2022.

Accordingly, the District / Divisional Officer J&K Pollution Control Committee
Ramban has submitted a detailed report in this regard endorsed and duly submitted by
the Regional Director, J&K Pollution Control Committee, Jammu and the summary of
detailed report is reproduced as under-

1. That Hot Mix Plant of 40-60 TPH capacity is installed by 52 RCC GREF
temporarily on private land for road specific work for carrying out surface work
on Ramban-Gool Road.

2. That unit got consent to operate (Fresh) in year 2013 and submitted NOCs from
nearby residents, Sarpanch, Panchs, Block Medical Officer Gool, Headmasters
of Govt. Middle School Hrog and Dharmkund and letter from DFO Forest
Division Mahore addressed to Conservator Forest West Circle regarding
distance and latest consent to Operate (Renewal) was issued and valid up to
July 2023.

3. That unit holder has installed wet scrubber and stack of about 30 feet height
with the Hot Mix Plant. Three chambered settling tank for the scrubbed water
also exists and the water after settlement in the chambers is re-circulated in the
wet scrubber. The settled scrubbed material is cleaned and taken away for filling
and no waste water from the settling tank is discharged outside. A tin sheet wall
alongside the Ramban Gool road in about 150 feet length is erected and natural
grown up plants exists along the other boundary side with water sprinkling on

inner circulation area.

Page1of2



4. That there are 30-40 scattered house/structures within 500 meters at relatively
higher/lower elevations and most of these are not visible from the site being the
mountainous/hilly area and Hot Mix Plant is made operational during day time
only and for limited period. As communicated by 52 RCC GREF dated 16-11-
2022, it was operational for 36 days during financial year 2021-22 and during
current year 17 days and there is no complaint received by the inhabitants of

the area against the operation of Hot Mix Plant.

5. The Hot Mix Plant has been installed being in service for the betterment and

connectivity of Army and Local population.

The Detailed Report submitted by District / Divisional Officer Pollution Control
Committee Ramban and endorsed by Regional Director, J&K Pollution Control

Committee Jammu is enclosed as Annexure ‘A’.
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ANNEX' A’

— Government of Jammu and Kashmir
ﬁ% J&K POLLUTION CONTROL COMMITTEE
ﬁ'} OFFICE OF THE REGIONAL DIRECTOR - JAMMU

Parivesh Bhawan, Forest Complex, Gladni, Transport Nagar, Narwal, Jammu.

Email: regionaldirectorjkspcbjmui@gmail.com. Tel/Fax 0191-2476926

Member Secretary,
J&K Pollution Control Committee,
Jammu.

No: PCC/RDJ/SA-NGT/ 3 26 Date: 2/ -11-2022

Sub: Hon’ble NGT matter titled Kua Versus Union of India & Ors.
Ref: Central Office no. JKPCC/NGT/133/022/920-23 dated 11-11-2022.

Sir,

With regard to the references and subject cited above, kindly find enclosed herewith
detailed report received from Divisional Officer PCC Ramban vide no. PCC/DO/Rbn/2022/165
dated 17-11-2022. The report is as under:

1. That Hot Mix Plant of 40-60 TPH capacity is installed by 52 RCC GREF temporarily
on private land for road specific work for carrying out surface work on Ramban-Gool
Road.

2. That unit got consent to operate (Fresh) in year 2013 and submitted NOCs from
nearby residents, Sarpanch, Panchs, Block Medical Officer Gool, Headmasters of
Govt. Middle School Hrog and Dharmkund and letter from DFO Forest Division
Mahore addressed to Conservator Forest West Circle regarding distance and latest
consent to Operate (Renewal) was issued and valid up to July 2023.

3. That unit holder has installed wet scrubber and stack of about 30 feet height with the
Hot Mix Plant. Three chambered settling tank for the scrubbed water also exists and
the water after settlement in the chambers is re-circulated in the wet scrubber. The
settled scrubbed material is cleaned and taken away for filling and no waste water
from the settling tank is discharged outside. A tin sheet wall alongside the Ramban
Gool road in about 150 feet length is erected and natural grown up plants exists along
the other boundary side with water sprinkling on inner circulation area.

4. That there are 30-40 scattered house/structures within 500 meters at relatively
higher/lower elevations and most of these are not visible from the site being the
mountainous/hilly area and Hot Mix Plant is made operational during day time only
and for limited period. As communicated by 52 RCC GREF dated 16-11-2022, it was
operational for 36 days during financial year 2021-22 and during current year 17 days
and there is no complaint received by the inhabitants of the area against the operation
of Hot Mix Plant.

Submitted for information and necessary action at your end please.

Yours faithfully,

Encl:- As above

(,”.%3-5-'

ul) I
ional Director



~ _——*'-t"‘f-.“: Office of the Divisional Officer

~ i Pollution Control Committee

\"/ Ramban

The Regional Director
J&K Pollution Control Committee
Jammu.

No: PCC/DO/Rbn/2022/ &5 Dated: 17.11.2022

Sub:- Hon’ble NGT matter titled Kua versus Union of India & Ors.
Ref: Your office No. PCC/RD]/NGT/0A-796/2022/3799-3800 dated 12.11.2022
Sir,

In compliance to the reference referred above wherein copy of 0.A. No. 796/2022
and Hon'ble NGT order dated 7.11.2022 was enclosed and it was directed to examine the
matter and submit detailed report. On examining of same, it is observed that the applicant
has alleged that the respondent No. 4 (Commanding Officer 52 RCC GREF) has installed a
Hot Mix Plant in the vicinity of village Haroge Sumber without adopting due process by way
of fraud managed the consent from respondent No. 2 (Chairman State Pollution Control
Board) and respondent No. 2 and 3 (Deputy Commissioner, Ramban) without any
verification as well as spot inspection and in violation of the rules framed by Govt. for the
installation of Hot Mix Plant issued the consent certificate and endangered the life of whole
public and consent issued by respondent no. 2 requires to be cancelled/declared null and
void to protect human life and environment. It is claimed that the natural water channels
and ponds in the village has been affected/polluted due to running of HMP. It is also
mentioned that Govt school is at approx. 300 meters from the HMP and village Sumber
Haroge is having population of approximately 2000 souls and 90% of the population of
area has been affected and suffering from many respiratory disorders/diseases and further
pet animals i,e sheep, goats, buffaloes etc. Consuming the water as well as toxic substances
and chemicals emanating out of said HMP and due to it 2-3 animals are dying daily.
Accordingly, the detailed report is submitted as below:

1. The Hot Mix Plant of 40-60 TPH capacity is installed by 52 RCC GREF temporarily
on private land for road specific work only at Km 24.800 (Lat- 33.247909, Long-
75.122393) ie for carrying out surface works on Ramban-Gool Road and the
operation of same to be stopped and shifted after completion of works.

2. The 52 RCC GREF got consent to operate (Fresh) in the year 2013 and submitted
NOCs from nearby residents, Sarpanch, Panchs, Block Medical Officer Gool,
Headmasters of Govt Middle School Harog and Dharmkund and letter from DFO

Forest Division Mahore addressed to Conservator Forest west circle regarding the
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distance of demarcated forest from proposed site. The above consent and NOCs
enclosed as Annexure-I.

- The latest Consent to operate (Renewal) after inspection of the unit, was issued and

is valid upto July 2023. Copy enclosed as Annexure-II.

The unit holder has installed wet scrubber and stack of about 30 feet height with the
Hot Mix Plant. Three chambered settling tank for the scrubbed water also exists and
the water after settlement in the chambers is re-circulated in the wet scrubber. The
settled scrubbed material is cleaned and taken away for filling and no waste water
from the settling tank is discharged outside. A tin sheet wall alongside the Ramban-
Gool road in about 150 feet length is erected and natural grown up plants exists
along the other boundary side. Water sprinkling on inner circulation area as
pollution preventive measure is also done. As per the latest self monitoring report
(SMR) dated 18.6.2022 for ambient air quality and ambient noise monitoring
submitted by the unit holder, the observed parameters were reported within limits.
SMR and Photographs enclosed as Annexure-IIL.

There are about 30-40 scattered house/structures within 500 meters at relatively
higher/lower elevations and most of these are not visible from the site being
mountainous/hilly area. The govt school Hadog is at approx. distance of 500 meters
and at higher elevation.

The Hot Mix Plant is made operational during day time only and for limited period
during the year. As per letter from 52 RCC GREF dated 16.11.2022, it was
operational for 36 days during financial year 2021-22 and during current year i,e
2022-23 to till date for 17 days only. As per this office record, there is no complaint
received by the inhabitants of the area against the operation of the Hot Mix Plant
(needs to be verified at Regional office also). Letter from 52 RCC GREF is enclosed as
Annexure-IV.

Hence submitted please.

Yours\faithfully,

Divisiona [7-11- 380~

PCC, Ramban.
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TO WHOM IT MAY CONCERN

There is no objection to peoples of area by installing a HOT MIX PLANT at Km

24.800 on Ramban —Gul Road for development works of road.

In view of above , No Objegtiqn Certificate is issued in favour of Deptt.

SANGALDAN

Dated:
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i | o ANNEXRE-IL__

— _J&K

S hg—— J&K POLLUTION CONTROL COMMITTEE
I‘h' Jammu/Kashmir
A | 4
PCC
CONSENT ORDER
Consent No.:- PCC/digital/22062968647 of 2022 Date:- 06/10/2022

Consent to Operate (Renew) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Sh. Mukul Vashisht

M/s GREF Hot Mix Plant, Harog
52 RCC GREF C/o 56 APO Batote
Ramban (registered with DIC registration No. nil dt: 22-11-18)

for a period upto July 2023 for Orange category of unit as per revised classification of industrial sector, subject to
the following terms and conditions in a time bound manner :

1. The consent is granted by the Committee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

2. The consent granied is valid for the manufacturing of the products / by-products having consented quantity as
mentioned below with capital investment of Rs. 28 lacs.

S No. Products/By-Products Name Maximum Quantity Unit

01  Bitumen Concrete 60 Tonnes/Hour.

The emissions or discharge of environmental pollutants from the hot mix plant shall not exceed
the relevant parameters and standards specified under respective schedules of the environment
(protection) Act 1986.
3. Compliance under Water Act:
a. Sewage Effluent : The project proponent to maintain soakage pit and septic tank in efficient
manner so as to achieve the quality of treated sewage to the following standards before
disposal :

Standards of discharge for sewage disposal:

Parameters Conc. in mg/l except for pH
pH 6.5t08.5
Suspended Solids 100
BOD 3 days 27° C 30

b. Water consumption & disposal
i.  The daily quantity of sewage effluent from the unit shall not exceed from 0.3 KLD.
ii. The daily quantity of water consumption shall not exceed 05 KLD.
iii. Waste water generated from the unit shall be disposed through soakage pit and septic tank.

c. The project proponent shall take adequate safe guards for the treatment of sewerage water by way of providing septic

Parameters Conc. in mg/l excep

pH 6-9

BOD (3 DAYS 27" ¢) 30

Total Suspended Solid 100

(‘,/ The industry can apply for Renewal/Expansion of Consent on the X
4 Pagel
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8. The projeet proponent shall comply with the additional conditi

4. Compliance under Air Act:
a. The project proponent shall comply to National Ambient Air Quality Standards as per EP

Act 1986 (refer rule 3(3B) .

b. The project proponent has to operate stack (s) of the following specification:

S.No | Stack attached to Fuel Qty. (Lts.)
1 Hot Mix Plant HSD

J

The project proponent has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control devices to achieve the quality of emission within tolerance limits as per EP Act

1986.
| S.No. Pollution Control Equipments
i 1 Dust Containment bags , Water sprinkling system , Wet Scrubber Gravity dust settling chamber

|

+ Pollution control devices as applicable under Environment Protection Act 1986,

5. The project proponent shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended

vi.

vil.

The project proponent shall take adequate measures for control of noise from its own sources within the premises so
as to maintain ambient air quality standards in respect of noise to less than 75 db(A} during day time and 70 db(A)
during night time. Daytime is reckoned in between 6am to 10pm and night time is 10pm to 6am.

7. Self Monitoring Schedule : The project proponent shall get the samples of treated emissions and effluents analysed

from the J&K PCB laboratory or laboratory approved by the J&K PCB after every 12 months to check the efficacy of
PCDs installed in the unit .

HMIB w -

V) i 4 v
The Consent is valid for the Operation of unit only. The é’&t propones-ean onl‘)‘%a‘ufabtm‘e products, at the
Q‘ ————

'
rate of production as mentioned in consent order. 5’ ﬁ -

The project proponent has to keep a record of the Envir ngental data ed regutar& lith regard to operation

=) .

and maintenance of pollution contro] devices viz Air P I%on andcWuSENJITlon Co to achieve the desired
tandards notified in EP Act %, ESTASLISH OPERATES

: ' \” FRESH RENEWAL

Pollution Control Devices (ETP/ECD) as contemplated t}\q@i&fe the qualily(gﬁ.e uent emission within the

tolerance limits prescribed, shall have to be operational during ihww&ﬁdn. The effluent / emission shall
not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control Committee.

The project proponent shall be”_lia_‘tlle 1o pay compensation in case any damage is caused to the environment.

The project proponent shall abide by the directions of the Committee which will be issued from time to time. Any
infringement/violation or transgression of the statutory enactments of pollution control acts by the unit, shall be
sufficient cause to plf_osccute the violator in conformity with relevant section of Air / Water Acts and Environment
Protection Act in force,

The unit shall be under surveillance monitoring of J & K Pollution Control Committee.
The project proponent shall provide adequate arrangement for fighting the accidental leakages/discharge of any air

pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including environmental
pollution.

(V The industry can apply for Renewal/Expansion of Consent on the Site www

Page2
N

Jkoemms.nic.in directly

e ettt s

R ———————

O
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y

ix.

The project proponent shall adhere 1o general terms and conditions of Water / Air Acts and compliance of
environment standards as per EP Act 1986.

Specific conditions :

L.

The project proponent has to develop three rows of thick green belt along the periphery of the unit. This
green belt must include a row of adequate number of ever green broad leaved tree species having good
canopy.

The unit must be operated only during day hours i.e. from 8.00 am 1o 6.00 pm.

The project proponent shall have an authorized source of water and shall ensure that waste water is not
discharged in to any water body . Necessary no objection certificate with regard to extraction of ground water
shall be obtained from concerned Chief Engineer , Jal Shakti Department.

This consent is issued subject to the condition that the project proponent shall submit analysis report of
emissions emitted from the unit on every six months basis. Being project specific the project proponent
shall dismantle the Hot mix plant after completion of project work.

In case of any receipt of public complaint the Hot Mix Plant shall be closed.

x. The project proponent should apply 60 days in advance for renewal of consent before expiry the date of this Consent
order.

xi. This consent is issued purely from environmental angle and the Committee shall not be responsible for any

, ownership, partnership etc of the unit.

: (K. Ramgsh K )(o\\o\“’
Asstt Env. Engineer Member Secret

Copy to the :

S W B W —

. Regional Director PCC Jammu_ for information and ensure the implementation of conditions as above.
. General Manager DIC Ramban for information.

. D.OPCC Ramban with the direction to monitor the conditions of the consent stated above.

. P.A to Chairman J&K PCC for the information of Chairman.

. M/s GREF Hot Mix Plant Harog Batote Ramban for information.

. Office file

Q
%

1
1

The unit holder may download the list of standards from website Jkegb nic in and

i --—-_~
The i e lis : ¢ compli gundt.r th jronment Protection Act, 1986 read with
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prefeadon & Control o Act, 1981, K 3
= =

O
CONSENT 19 g
S by JKSPCB

=
F
ae-is

This is compute

4
*‘*stmw AC‘“

The industry can apply for Renewal/Expansion of Consent on the Site www._jkocmms.nic.in directly
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TEST REPORT | g

Stack Emission Analysis

Test Report No. : EKOI226/140622 Issue Date . 18/06/2022

Issued To OFFICER COMMANDING

52 RCC (GREF}, clo 56 APO
Batote, Distt. Ramban

J&K
Sample Description Stack Emission
Sample Drawn on 13/06/2022
Sample Drawn by EPEPL (Mr. Vimal Kumar)
Sample Recewed on 1 14/06/2022
Time of Sampling (minutes) : 300
Sampling Location : Near Hot Mix Plant
Sampling Plan & Procedure . SOP-SE/09

1410612022 To 18/06/2022

Analysis Duralion
Stack Altached To Hot Mix plant

Source of Emission

Capacity 60 TPH

Operaling Load : Normal

Normal Operalion Schedule -1 As per requirement +
Type of Stack : Metal/Circular

Diameter of Stack (meter) : : 0.30

Height of Stack from Ground Level (meter) . : 9.5

Height of Stack from Roof Level (meter) e
Height of Sampling Location (meter) : 6.0 From Ground Level

Type of Fuel Used i Electricily

Fuel Consumed per hour MNA
Ambient Temperature (*C ) 2R
Slack Temperature (°C ) : 62.0
Average Velocity of Flue Emission (m/sec) : 5.8
Average Flow Rate (Ipm) : 245
Centrol Measures {if any) : APCS
Remark (if any) :_Quantity of Emission (Nm™hr) = 1268.2
: RESULTS
’ S. No. |Parameters Test Methods Results Units L'g:::;:::;“_‘;}fgg;:gsﬁ
1 Particulate Malter (as PM) 1S: 11255 (P-1) 619 ma/Nm® 150.0
2 |Sulphur Dioxide (as SO,) IS; 11255 (P-2) 20.4 mg/Nm® - <
3 |Oxide of Nitrogen (as NOXx) IS: 11255 (P-7) 86.8 mg/Nm® ~ .
4 |Carbon Monoxide (as CO) 15: 13270 - <0.2 % VIV 1.0
5 Lead (as Pb) USEPA (P-12) <1.0 mg/Nnt® | ~ 10.0 N

Notes : ;
1. The resulls given above are related to the tested sample, for various parameters, as observed al the lime of
Sampling. The customer asked for the above tests only.
2. This lest report will not be generated again, either wholly or in part, without prior written permission of the Laboratory.
3. The test samples will be disposed off after 15 days from the dale of issue of test report, unless until bpeufled y the customer.
4. Responsibility of the Laboralory is limited to the invoiced amount only.

** End of Report **

For E»go.pho NEERS PVTLTD.
CPURDARA HAUHAN ) \,

* TECHNICAL MANAG»':B
(Authorlseclraignatogf),

Aoagyuical Seoices - s of ivieonmind, Foad, AYUSH, Cosmates . Yoy % Baleoal. voather Produ »
Consulting Services - EIA, SIA, EC Compliances, Comsuliancy for NOC of Grousd Waler, Hydtogoologuad Stugios. Eeyronas
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Test Report No. : EKO/227/140622
Issued To

OFFICER COMMANDING
52 RCC (GREF), c/o 56 APO
Batole, Distt, Ramban

J&K

.......................

....................................

Sample Description

: Ambient Noise

Sample Drawn on 13/06/2022
Sample Drawn by EPEPL (Mr. Vimal Kumar)
Sample Received on 14/0612022
Sampling Location Near Hot Mix Plant
Sampling Plan & Procedure SOP-N/01
Analysis Duration 14/06/2022 To 15610612022
Weather Condition Normal
Remark ifany) . .. -
RESULTS
Limits as per "The Noise
S. No. |[Parameters Test Methods Results Units Poliution (Regulation &
Control) Rules, 2000"
1 Leq 71.2 dB {A) 75.0
2 |L Max EKO/CHEM/SOPISIN-01 73.6 -
3 |LMin 63.9 .
Notes :

1. The resulls given above are related lo the tested sample, as received & mentioned parameters.

The customer asked for the above lests only.
2. This test report vill not be generated again, either wholly or in part, without prior wrilten permission of the Laboratory.

3. Responsibility of the Laboralory is limited to the invoiced amount only.

“*End of Report**

For Eli()'fliéb‘
/PURNI

CHAUHANY |

" TECHNICAL MANAGER-,

“tAuthorised Signatory)

Page 1 of 1
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HMP AT KM 24.800 ON RAMBAN-GUL ROAD

Chimney for
pollution
control

Dry and wet dust
collector for
pollution control




AANBURE- 1V

- E-Mail

52 Road Constr Coy (GREF)
PIN-930052
Clo 56 APO

1009/QUAA/ L2 /EI CC | b Nov2022

HQ 760 BRTF

PIN : 930 760

C/O 56 APO

APPLICATION NO 796/2022 UNDER THE PROVISIONS OF THE NATIONAL
GREEN TRIBUNAL ACT 2010 FILED BY KUA VS UNION OF INDIA AND
OTHERS BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH
DELHI

1 Further to our letter No. 1009/QUAA/13/E1CC dated 14 Nov 2022.
2 Statement of case/reply to subject application filed by Smt Kua W/o late Kaka,

résident of village : Sumber Harog Tehsil : Gool Distt : Ramban (J&K) is e-mailed
herewith along with supporting documents for your further action please.

e Sh

AE (Civ)
0% 21C
Encls : ~ "~ sheets For Officer Commanding
Copy to -
District Pollution Officer (PCB) - A copy of above documents are enclosed for
Ramban (J&K) PIN-182144 your information please.

(through OIC Ramban)

HQ CE (P) Beacon - for info please.
C/O 56 APO



STATEMENT OF CASE IN ORIGINAL APPLICATION NO 796/2022 TITLED KUA VS

UOl AND ORS FILED BEFORE THE HONBLE NATIONAL GREEN TRlBUI\k_‘;‘=

PRINCIPAL BENCH. DELHI

; The subject application has been filed by the petitioner Smt Kua W/o Late Kaka
resident of Village- Sumber Haroge, Teh- Gool, District: Ramban (J&K) against
installation of hot mix plant by the department for the construction and widening of
Ramban-Gool road.

2. In this connection, it is submitted that 52 RCC is mainly involved for various types
of constructions!improvementlcarrying out routine maintenance of roads (Jammu-
Srinagar) highway since 1962. During the year 2011, the unit obtained proper
permission for construction/widening on the Ramban-Gool road which is strategically
important for Army and plays a vital role in movement of troops located in upper reaches
and for upgradation of this road, this unit installed a Hot Mix Plant at Village Sumber ,
Tehsil & District :Ramban. The plant has been installed after obtaining necessary
consent order from J&K Pollution Control Board under the consent No.
SPCB/T/C/15/226-29 dated 06 Apr 2013 (Annexure-l). The consent to operate Hot
Mixing Plant was granted for the period of one year and thereafter, renewal of consent is
being obtained on yearly basis. The fresh consent/renewal order from J&K Pollution
Control Board has been obtained /granted upto Jul 2023 vide their consent order No.
PCCldigital/22062968647 of 2022 dated 06 Oct 2022.(Annexure-ll). During last
financial year i.e. 2021-22, plant runs for 36 days only for Govt works. During current
financial year i.e. 2022-23 to till date plant runs for 17 days only. Balance works about
12 15 Km bituminous carpet to be carried out.

3. It is worth mentioning that establishment of hot mix plant is an important feature
in construction of road. It is further submitted that the Hot Mix Plant is operated with
upmost precautionary measure and no pollution has been noticed during running of
HMP. c. SRl

4. Sincefthe hot mix plant has been installed with the permission of the competent

authority and proper precautionary measures to avoid noise, dust and air pollution are
being taken, the case filed by the Petitioner is deserved to be dismissed for want of merit

and alsodbeing in service for the betterment and connectivity of Army and local

popu1ation) N
s "'; ol
Station : C/O 56 APO ARP Gu\?;?é)
AE (Civ)
21C

Dated : |l Nov 2022 For Officer Commanding

TNy



Neote %@

From: M/s GREF Hot Mix Plant, Harog (GRE92347)
No: 2968647
Sub: Application For - CTO / hotmixplants / reNew

Category: ORANGE

Date :

16-07-2022 09:43

Date Time: 19-07-2022 10:45
Note By: DO Ramban(jkpcb031)

F
orwarded S5 lamban
To:

Activity: Forward
Description
Activity: Return

You are advised to go through the specific conditions of the

Description: - - ;
P consent issued and submit its compliances.

Activity: Forward
Activity: Application Re-Submitted
Note By: (Industry)

Date Time: 22-08-2022 10:16

Forwarded To: DO Ramban

Date Time: 23-08-2022 03:23
Note By: DO Ramban(jkpcb031)
Forwarded To: DO Ramban
Activity: Forward
Activity: Inspection
Description:

Description

Date Time: 30-08-2022 04:03
Note By: DO Ramban(jkpcb031)
Forwarded To: RDJ

Activity: Forward
Attached Letter Attached By Officials
Letter: View Letter

Activity: Inspection Closed View Report
Description:

The previous CTO(R) issued is valid upto July, 2022 and the
U/h has now applied for its renewal and uploaded required
Description document including photographs of APCDs and boundary
wall. SMR for AAQ also uploaded and the parameters
analysed are reported within limits. The U/h has deposited




Date Time:
Note By:
Forwarded To:

Activity:

Description

Date Time:

Note By:

Forwarded To:
Activity:

Description

Date Time:
Note By:
Forwarded To:

Activity:

Description

Online fee amounting to Rs 3,200/- for a period of 01 year.
The temporary Hot Mix Plant has been installed by GREF for
widening/maintenance of existing 53 kms Ramban-Gool
Road. The KMZ File is also attached. The case may be
considered for grant of CTO (R) for a period of 01 yeari.e
upto July, 2023 for the road project specific work only withy
the condition that in case of any genuine complaint regarding
generation of any kind of pollution, the GREF authorities
have to immediately stop the operation. Submitted please.

01-09-2022 02:47
RDJ(jkpcb015)
MS

Forward

Sir the u/h has applied for grant of CTO (R) of temporary Hot
Mix Plant has been installed by GREF for
widening/maintenance of existing 53 kms Ramban-Gool
Road. The previous CTO(R) issued is valid up to July, 2022 and
uploaded required document including photographs of
APCDs and boundary wall. SMR for AAQ has results within
limits. The U/h has deposited Online fee amounting to Rs
3,200/- for a period of 01 year. The KMZ File is also attached.
The case is submitted to be considered for grant of CTO (R)
for one year with the conditions that u/h shall have an
authorised source of water shall not discharge the waste
water in to any water body. The unit holder shall abide by
the terms and conditions consent granted and shall follow all
the norms under environment laws. Specific condition
proposed for the unit is that in case of any genuine complaint
regarding generation of any kind of pollution, the GREF
authorities have to immediately stop the operation.

05-09-2022 12:16
MS(jkpcc02)

AEE G

Forward

Pl Examine and put up

14-09-2022 01:25
AEE G(jkpcb036)
MS

Forward

Previous CT O[R] was valid up to 7/ 2022.CTO[R] stands
recommended By RD[J] for project specific activity by GREF.
Consent fee paid up to 7/2023. Activity involves operation of
hot mix plant. Site does not meet the siting criteria for
establishment of stone crusher/hot mix plant for forest land
and El as per report on sch.ii. As per report Required PCDS

i,

..... - 1]

2



Date Time:
Note By:
Forwarded To:

Activity:

Description

Date Time:

Note By:

Forwarded To:
Activity:

Description

Date Time:
Note By:
Forwarded To:

Activity:

Description

Date Time:
Note By:
Forwarded To:

Activity:

Description

Date Time:

are installed. Photographs of PCDS are uploaded in enclosure
at any other. Recommended for issuance of CTO[R] up to
7/2023with conditions as per RD[J] recommendation and
dismantle the hot mix plant after completion of project.

03-10-2022 12:26
MS(jkpcc02)
Chairman
Forward

Madam, the case for CTO (R) of project specific Hot Mix Plant
of GREF for widening/maintenance of existing 53 kms
Ramban-Gool Road has been examined and recommended
by RD(J) and AEE(G). Reportedly PCDs are in place. Hence the
case of CTO (R) may be considered for approval with usual
terms and conditions up to July 2023 and the unit shall be
allowed to operate only during day time, the U/H shall have
an authorised source of water and shall ensure that waste
water is not discharged in to any water body and the U/H
shall dismantle the Hot Mix Plant after completion of
project,and in case of any receipt of public complaint the Hot
Mix Plant shall be closed, please.

03-10-2022 12:02
Chairman(jkpcc01)
MS

Forward

Approved as recommended.

03-10-2022 04:51
MS(jkpcc02)

AEE G

Forward

Pl prepare and put up Schedule Il as per approved terms and
conditions.

05-10-2022 11:58
AEE G(jkpcb036)
C1

Forward

Pl prepare and put up Schedule Il as per approved terms and
conditions.

07-10-2022 04:09




Note By: C1(jkpcb016)
Forwarded To: AEE G
Activity: Forward

Description consent order submitted for signature

Date Time: 10-10-2022 09:41
Note By: AEE G(jkpcb036)
Forwarded To: C1
Activity: Forward

Description upload if signed

Date Time: 11-10-2022 01:27
Note By: C1(jkpcb016)
Forwarded To: AEE G

Activity: Forward
Attached Letter Attached By Officials
Letter: View Letter

Description consent uploaded

Date Time: 11-10-2022 02:22
Note By: AEE G(jkpcb036)
Forwarded To: C1
Activity: Forward
Activity: Close after Approval
Description:

Description




JEK
=== J&K POLLUTION CONTROL COMMITTEE JAMMU
PCR SCHEDULE-II
Format For Report On Processing of Application For Grant/Renewal Of Consent For Stone
Crushers/Hot mix plants
1. Name of the unit GREF Hot Mix Plant, Harog,52 RCC GREF C/O 56
APO Batote
2. Capital Investment 2800000.0
3. Capital Investment Verified From Previous consent
4. Year of Commissioning of the unit 2013
5. (a) Type of Consent BAEY,
(b) Category of unit as per general ORANGE
classification approved by the
Committee
(¢) Classification of the unit Small
6. Product manufactured qty: Bitumen Concrete-(Hot Mix Plant)- 60 TPH
Indicate Consented Quantity TPD/TPM
7. Location
Distance of proposed site from following features(as per sitting criteria)
(a) National Highway/State Highway More than 10 Km
(b) Distt/Other/Road 15 m approx.
(¢) Municipal Limits 15 m approx.
(d) Distt. Headquarters 15 m approx.
(e) Residential Area/Abadi
(f) Tourist Complex/Resort More than 01 Km
(g) Forest Land Approx. 0.8 km.
(h) Controlled Area Waived Off
(i) Approved water supply of 20 KL More than 01 Km

(j) Hospital/Nursing Home/Health Centre More than 02 Kms

(k) Notified Bird Sancturay/National More than 1.0 km
Park/Wildlife Area

(I) Agricultural Land/Orchard except Waived off
Dry/Banjar Kadeem

(m) Nearest Educational Institution or Approx. 0.5 Km
other similar Institution

(a) Proposed /Installed PCDS

(i) Green Belt proposed Exists along periphery

(ii) Water Sprinkling System wet scrubber and settling tank installed

(iii) Jacketing/Enclosures at different N/a

sections viz crushing point at Screens

points etc

(iv) Wind breaking wall CGU/Tin sheet boundary wall in approx. 150 ft length
along Road.

(v) Metalling of roads Mettled




(b) Total proposed cost for installing the
PCDs

9. Remarks:

(a) Adequacy of Pollution Control System
Installed/Proposed

(b) SPM level(within prescribed standard
or not)

(¢) Impact on receiving environment
water and air and comments hereof

(d) Have any complaints been receied if
so, details thereof and comments

(e) Area under plantation and No. of
trees planted

(f) Other information

wet scrubber and settling tank installed
SMR for AAQ is within limits
NO

NO

Exists along periphery few new saplings also planted.

Location: Lat-33.247909, Long-75.122393

Whether Consent may be Granted :

Yes

If yes, Validity period of Consent and conditions
if any,applicable

July, 2023

Officer Recommendation

The previous CTO(R) issued is valid upto July, 2022
and the U/h has now applied for its renewal and
uploaded required document including photographs
of APCDs and boundary wall. SMR for AAQ also
uploaded and the parameters analysed are reported
within

limits. The U/h has deposited Online fee amounting
to Rs 3,200/ for a period of 01 year. The temporary
Hot Mix Plant has been installed by GREF for
widening/maintenance of existing 53 kms Ramban-
Gool Road. The KMZ File is also attached. The case
may be considered for grant of CTO (R) for a period
of 01 year i.e upto July, 2023 for the road project
specific work only withy the condition that in case of
any genuine complaint regarding generation of any
kind of pollution, the GREF authorities have to
immediately stop the operation.

Details of the Consent Fee Paid:

Type of Consent:- CTO
For the Year Bank Name | Branch Draft Date Amount (In
Name No./Money Rupees)
From To Receipt No.

Officers Remarks

Name and Designation




The previous CTO(R) issued is valid
upto July, 2022 and the U/h has now
applied for its renewal and uploaded
required document including
photographs of APCDs and boundary
wall. SMR for AAQ also uploaded and
the parameters analysed are reported
within limits. The U/h has deposited
Online fee amounting to Rs 3,200/- for a
period of 01 year. The temporary Hot
Mix Plant has been installed by GREF
for widening/maintenance of existing 53
kms Ramban-Gool Road. The KMZ File
is also attached. The case may be
considered for grant of CTO (R) for a
period of 01 year i.e upto July, 2023 for
the road project specific work only withy
the condition that in case of any genuine
complaint regarding generation of any
kind of pollution, the GREF authorities
have to immediately stop the operation.

Sanjay Rathore ( JEE )
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TJEK
ﬁ J&K POLLUTION CONTROL COMMITTEE
it s S Jammu/Kashmir
N | 4
PCC
CONSENT ORDER
Consent No.:- PCC/digital/22062968647 of 2022 Date:- 06/10/2022

Consent to Operate (Renew) under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 as amended is granted in
favour of Sh. Mukul Vashisht

M/s GREF Hot Mix Plant , Harog
52 RCC GREF C/o 56 APO Batote
Ramban (registered with DIC registration No. nil dt: 22-11-18)
for a period upto July 2023 for Orange category of unit as per revised classification of industrial sector, subject to

the following terms and conditions in a time bound manner :

1. The consent is granted by the Committee is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute for any other permission required under other laws of the land.

2. ‘The consent granted is valid for the manufacturing of the products / by-products having consented quantity as
mentioned below with capital investment of Rs. 28 lacs.

5 § No. i‘l Products/By-Products Name

Maximum Quantity Unit i
o

l
|
i
|

01 ' Bitumen Concrete 60 = Tonnes/Hour.

L , Pt ]

The emissions or discharge of environmental pollutants from the hot mix plant shall not exceed
the relevant parameters and standards specified under respective schedules of the environment
(protection) Act 1986.

3. Compliance under Water Act:

a. Sewage Effluent : The project proponent to maintain soakage pit and septic tank in efficient
manner so as to achieve the quality of treated sewage to the following standards before
disposal :

Standards of discharge for sewage disposal:

RIS EESR

:“ ~_Parameters Conc. in mg/l except for pH |
pH 6.5t0 8.5
Suspended Solids 100

"BOD 3 days 27°C 30

b. Water consumption & disposal
i, The daily quantity of sewage effluent from the unit shall not exceed from 0.3 KLD.
ii. The daily quantity of water consumption shall not exceed 05 KLD.
iii. Waste water generated from the unit shall be disposed through soakage pit and septic tank.

¢. The project proponent shall take adequate safe guards for the treatment of sewerage water by way of providing septic
/ soakage pit and its discharge shall confirm to the following standards :

ﬁ’arameters Conc. in mg/l excepA §
pH |6-9 - v
"BOD (3 DAYS 27" ¢) 130
' Total Suspended Solid 1100
(1’/ The industry can apply for Renewal/ Expansion of Consent on the 3 ‘
~d

Pagel

W



4. Compliance under Air Act:
a. The project proponent shall comply to National Ambient Air Quality Standards as per kP
Act 1986 (refer rule 3(3B) .

b. The project proponent has to operate stack (s) of the following specification:

[ S.No | Stack attached to Fuel Qty. (Lts.) J‘
1 Hot Mix Plant HSD

t
l
1

The project proponent has to operate and maintain continuous operation of a comprehensive air pollution control system
including the following pollution control

devices to achieve the quality of emission within tolerance limits as per EP Act
1986.

"s.No. | Pollution Control Equipments 1

1 " Dust Containment bags , Water sprinkling system , Wet Scrubber Gravity dust settling chamber

‘: . Pollution control devices as applicable under Environment Protection Act 1986.
it

5. The project proponent shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016.

6. Compliance under Noise Pollution (Regulation and Control) Rules 2000 as amended

The project proponent shall take adequate measures for control of noise from its own sources within the premises so

as to maintain ambient air quality standards in respect of noise to less than 75 db(A) during day time and 70 db(A)
during night time. Daytime is reckoned in between gam to 10pm and night time is 10pm to 6am.
7. Self Monitoring Schedule : The project proponent shall get the samples of treated emissions and effluents analysed
from the J&K PCB laboratory or laboratory approved by the J&K PCB after eve

ry 12 months to check the efficacy of
PCDs installed in the unit .

8. The project proponent shall comply with the additional condit]

B

e
&ct PropoReRt-ean on%Yacture products, at the

. The Consent is valid for the Operation of unit only. The

rate of production as mentioned in consent order. .f?

®
>
ii.  The project proponent has to keep a record of the Envirgrymental daﬁ regular& vith regard to operation

G
and maintenance of pollution control devices viz Air P l%on andcWRBERI1TRon Cog to ac
randards notified in EP A % goraniist OPERATES
standards notified in ct. > pREan RENEVIAL

ichieve the quality gﬁ.e uent emission within the

3

ol AT
tolerance limits prescribed, shall have to be operational during ttk‘eojir_?_é—’éﬁﬂi%ﬁ*ueﬁ‘on. The effluent / emission shall

ce limits as laid down by J & K Pollution Control Committee.
The project proponent shall be liable to pay compensation in case any damage is caused to the environment.
v.  The project proponent shall abide by the directions of th

v

hieve the desired

iii. Pollution Control Devices (ETP/ECD) as contemplated to

not contain constituents in excess of the toleran

¢ Committee which will be issued from time to time. Any

infringement/violation or transgression of the statutory enactments of pollution control acts by the unit, shall be

sufficient cause to prosecute the violator in conformity with rel

evant section of Air / Water Acts and Environment
Protection Act in force.

vii  The unit shall be under surveillance monitoring of ] & K Pollution Control Committee.
vii.  The project proponent shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire

hazard including environmental
pollution.

\ J/ The industry can apply for Renewal/Expansion of Consent on the Site www. Jkoemms.nic.in directly

| Page2
\V

- A TR TR
[} s

S L

T e L e, i

FIRRRTET =S D B



" -y

" viii.  The project proponent shall adhere to general terms and conditions of Water / Air Acts and compliance of

. (_, environment standards as per EP Act 1986.
ix.  Specific conditions :
I, The project proponent has to develop three rows of thick green belt along the periphery of the unit. This

green belt must include a row of adequate number of ever green broad leaved tree species having good

canopy.

ra

The unit must be operated only during day hours i.e. from 8.00 am to 6.00 pm.

3. The project proponent shall have an authorized source of water and shall ensure that waste water is not
discharged in to any water body . Necessary no objection certificate with regard to extraction of ground water

i shall be obtained from concerned Chief Engineer , Jal Shakti Department.

4. This consent is issued subject to the condition that the project proponent shall submit analysis report of

emissions emitted from the unit on every six months basis. Being project specific the project proponent

shall dismantle the Hot mix plant after completion of project work.

A

In case of any receipt of public complaint the Hot Mix Plant shall be closed.

st

x. The project proponent should apply 60 days in advance for renewal of consent before expiry the date of this Consent
order.

xi. This consent is issued purely from environmental angle and the Committee shall not be responsible for any

claim, counter clajf), ownership, partnership etc of the unit.

il
Ashok K{.
Asstt Env. Engineer

Copy to the : ;
Regional Director PCC Jammu_for information and ensure the implementation of conditions as above.

1.

2. General Manager DIC Ramban for information.

3. D.O PCC Ramban with the direction to monitor the conditions of the consent stated above.

4. P.A to Chairman J&K PCC for the information of Chairman.

5 M/s GREF Hot Mix Plant Harog Batote Ramban for information.

6. Office file

(4]

The unit holder may download the list of standards from website sprb nic.in andﬁ compliau'pdcr WNnmcm Protection Act, 1986 read with
Water ( Prevention & Control of Pollution) Act, 1974 & Air (Prejeggon & Control 0 s : : g =
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